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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL

Original Application No. 11/2022

IN THE MATTER OF :

Petitioner Bakir Ali Rangwala
Versus
Respondents State of Madhya Pradesh & Ors.
WITH

Original Application No. 20/2025

Petitioner Prashant Mourya
Versus
Respondents State of Madhya Pradesh & Ors.
INDEX
S. No. Particulars Annexure Page No.
1. | Compliance Report on behalf of 03-06

Madhya Pradesh Pollution Control

Board
2. | copies of Letters dated 08.04.2024, R-1 07-10
15.05.2024, 30.08.2024,| (Colly.)

13.10.2025
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3. | Copies of Letters dated 11.07.2025 R-2 11-12
and 13.10.2025 (Colly.)

4. | Copy of Water Quality Analysis R-3 13
Report

Place: Bhopal
Date: 15.10.2025

FILED BY

PARUL BHADORIA

Advocate for MPPCB

Ph. No.: (+91)-80859-77111;
Email:parul.bhadoria04@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
Original Application No. 11/2022

IN THE MATTER OF :

Petitioner Bakir Ali Rangwala
Versus
Respondents State of Madhya Pradesh & Ors.
WITH

Original Application No. 20/2025

Petitioner Prashant Mourya
Versus
Respondents State of Madhya Pradesh & Ors.

COMPLIANCE REPORT ON BEHALF OF
MADHYA PRADESH POLLUTION CONTROL
BOARD (MPPCB)

IT IS MOST RESPECTFULLY SIBMITTED HEREINUNDER :

1. That, in the instant Original Application the Applicant
has alleged, encroachment on the water body / pond /
public talab situated in Survey No. 1281 admeasuring
around 36 bighas approximately, known as Govardhan
Sagar near Nagar Kot Mata Temple in the city of Ujjain.
It is further alleged that the untreated water is also being

discharged in the water body polluting the water quality
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of underground water and the pond area has also been

used for commercial and construction activities.

That this Hon’ble Tribunal vide Order dated 17.09.2025
directed MPPCB for calculation and realization of
Environmental Clearance (hereinafter referred as “EC”).
That the relevant extract from Order dated 17.09.2025 is
reproduced hereinbelow :

“In view of the coming Kumbh in Ujjain, we
expect the District Administration/ Collector,
Ujjain to take immediate action for removal of
encroachment and protection of water body.
The State PCB is also directed to take
necessary action in accordance with law and
to ensure compliance of environmental
laws/rules and to take action for calculation
and realization of environmental damage.
Collector/ State PCB is further directed to
submit the fortnightly report with regard to the
action taken in the matter.”

In compliance of the aforementioned directions, it is
submitted that, due to the non-completion of the Sewage
Treatment Plant (hereinafter referred as “STP”) and the
failure to ensure proper connectivity of the sewer line to
individual household units, MPPCB vide letter dated

24.01.2024 imposed Environmental Compensation
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amounting to INR 3.00 Crores on Municipal Corporation
Ujjain. Thereafter MPPCB issued numerous reminders
vide letters dated 08.04.2024, 15.05.2024, 30.08.2024,
13.10.2025 to Commissioner, Municipal Corporation,
Ujjain to deposit EC. The copies of Letters dated
08.04.2024, 15.05.2024, 30.08.2024, 13.10.2025 are

marked and annexed herewith as Annexure R-1 (Colly.).

It is furthermore submitted that, MPPCP, in discharge of
its statutory obligations under the Water (Prevention and
Control of Pollution) Act, 1974, has issued categorical
directions to the Commissioner, Municipal Corporation,
Ujjain, that no untreated or partially treated sewage,
wastewater, or any other form of effluent / waste shall be
allowed to be discharged into any of the seven lakes
situated within the territorial limits of Ujjain vide its
letters dated 11.07.2025 and 13.10.2025. The copies of
Letters dated 11.07.2025 and 13.10.2025 are marked

and annexed herewith as Annexure R-2 (Colly.).

It is respectfully submitted that the Regional Office of the

MPPCB conducted a monitoring visit for the purpose of
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assessing the water quality of the seven lakes collectively
known as the Sapta Sagar. During the said visit, the
inspection team systematically collected water samples
from all the identified lakes. It was further observed that
there was no visible discharge or inflow of untreated or
partially treated sewage or wastewater into any of the
said water bodies at that time. A copy of Water Quality
Analysis Report is marked and annexed herewith as

Annexure R-3.

6. Hence, the present Report is being submitted for the kind
perusal of this Hon’ble Tribunal. This Hon’ble Tribunal
may, therefore, take the present Report on record and
pass any appropriate order(s) that it may deem fit, which
will be complied with by the respondents.

Place: Bhopal
Date: 15.10.2025

FILED BY

PARUL BHADORIA

Advocate for MPPCB

Ph. No.: (+91)-80859-77111;
Email:parul.bhadoria04@gmail.com
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bjjmoz 1

fai®d 10.10.2025 @ THFIT Sooid R W PR & ofdd AT @ fagelsor TRomH

CATEGORY

BDL- Below Detectable Limit

b

An:mamﬂ\

As per IS - 2296 - 1982

Note : During sample collection discharge of untreated water into water body not found.

!

e

(Laboratory In-Charge)

S.No. | Parameters , Unit [Pond water at | Pond Water at | Pond water at | Pond water at | Pond Water at | Pond Water at Pond Water at
Rudra Sagar, | Pushkar Sagar, | Ksheer Sagar, | Govardhan Vishnu Sagar, | Purushottam Ratnakar ﬁ
Ujjain Ujjain Ujjain Sagar, Ujjain Ujjain Sagar, Ujjain | Sagar, Ujjain
1 _|pH | pH Units 7.81 .78 | 786 7.80 7.83 7.96 7.78
2 |Specific Conductance micromho/cm 646 868 , 1040 1132 772 2140 430
3 |Turbidity N.T.U. 3.1 785 V)%l 50,6 12.2 18.4 212 6.8
4 [Chloride as CI’ mg/| 112 121 161 184 100 328 44 |
5 |[Total Alkalinity as CaCo; mg/| 178 260 304 282 212 364 158
6 |Total Hardness as CaCo, mg/| 236 328 358 366 230 494 220
7 |Calcium Hardness as CaCo, mg/| 132 198 208 240 156 288 140
8 |Magnesium Hardness as CaCo, mg/| 104 130 150 126 74 206 80
i 9 .Ommmo_<ma Oxygen mg/| 7.0 5.0 7.0 7.3 y 47 7.4 8.3
10 Wonm_ Solids 1T mg/ 466 622 744 812 566 1548 320
11 |Suspended Solids mg/| 12 16 16 18 24 32 20
12 |Total Dissolved Solids meg/| 454 606 728 794 542 1516 300
13 (B.0.D.( 3 Days 27°C) mg/| 3.0 2.6 2.8 3.0 2.4 3 1.6
14 |Chemical Oxygen Demand mg/| 10 10 10 10 10 20 10
15 |Ammonical Nitrogen as NH;3-N mg/| 0.16 c.u.pu 0.12 0.80 0.18 1.12 0.14
16 |Nitrite as NO, -N mg/| 0.002 0.004 BDL 0.006 BDL BDL " BDL
17 |Nitrate as NO; -N mg/| 10.4 7.64 3.56 8.82 10.96 1.86 3.58
18 |Phosphate as PO, P mg/| 0.01 0.28 0.020 0.04 BDL 0.48 BDL
19 |Sulphateas SO, mg/| 14.54 20.11 21.20 18.76 14.88 58.94 16.22
20 |Sodium as Na i mg/| 40.21 30.46 46.24 47.62 33.80 126.64 14.31
21 |PotassumasK mg/| 1.2 4.30 2.90 3.10 2.8 7.4 0.81
B B B B B B A
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Legal Cell

Compliance Report on behalf of Madhya Pradesh Pollution Control Board (MPPCB) in
OA 11/2022 Bakir Ali vs State of MP and OA 20/2025 Prashant Mourya vs STate of

MP.

From
Subject

To

Cc

: Legal Cell <legalcell.pcb@mp.gov.in> Fri, Nov 14, 2025 01:23 PM
: Compliance Report on behalf of Madhya Pradesh Pollution #1 attachment

Control Board (MPPCB) in OA 11/2022 Bakir Ali vs State of
MP and OA 20/2025 Prashant Mourya vs STate of MP.

: Principal Secretary Revenue <psrevenue@mp.gov.in>, DM

Ujjain <dmuijjain@nic.in>, adv amol shrivastava
<adv.amol.shrivastava@gmail.com>, nluadvrohitsharma
<nluadvrohitsharma@gmail.com>, nn ujjain
<nn.ujjain@mpurban.gov.in>

: harnengt <harnengt@gmail.com>, parul bhadoria04

<parul.bhadoria04@gmail.com>

Madam/Sir

Please find enclosed the Compliance Report on behalf of Madhya Pradesh
Pollution Control Board (MPPCB) in compliance to order dated 17.09.2025 in OA
11/2022 CZ Bakir Ali Rangwala Versus State of Madhya Pradesh & Ors This mail
be considered as proof of service.

Regards
Legal Section
MP PCB

— OA 11-2022 MPPCB Report_.pdf
24 MB
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